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Applicant (s). 

Adv. for the 
Petitioner (s). 

Versus 

Respondent (s). 

Adv. for the 
Respondent (s). 



o../292/89 	 G\ 
Shri c3.L..Naik, 
15, nandnagar Society, 
Mull awadi, 
Valsad. 	 •• £etjtjoner 

Versus 

Union of India 
Through: 
The General Manager, 
estern hallway, 

Churchgate, 
Bombay. 

C.i-.O., 
estern hal;ay, 

Churchate, E3ombay. 

The Divisional Raileay 
ianger, vestern Railway, 
Bombay Central. 

ssistaat ngineer (North) 
estern Railway, 

Valsad. 	 .. Opponents. 

Coram : Mon'ble Mr. P.H. Trjvedj 	; VLCC Chairman 

Hon' ole Mr. P.M. Jcshj. 	: Uuo.lclaj hember 

O1L 	 Dt: 25/7/1989 

Per: Hon*ble Mr. 2.H. Trivedi 	: Vice Chajrnan 

Heard Mr.P.P.Bhatt and Ir.R.4.Vin, the learned 

edvoc - es for the applicant and the respondents. 

Learned advocate for the petitionel states that 

hough the petitioner h&s made a representation which 

has not been decided by the competent authority and 

the petitioner is retiring on 31.7.1989. In this 

cilcumstancc4 of this case, it is appropriate to issue 

the direction thaL if the petitioner makes a represent-

ation within a week of this order to t C.P.O. that 

authority to dispose of the representation so made 

within a period of four months of the date of this 

order. The e.P.O. in passing an order may not feel 

inhibitin giving relief merely because the petitioner 
in 

is retiring on 31.7.1989 and/the speaking order reasons 

on the rneri-bs of the case honId so be 	 With 



this direCtiOn, the aruiSsiOr) of the eti:iOri is ect 

allowedafl3 iisposed of according]. 

P.i-i.2r1vedi) 
Vice thairman 

( 

u1.51CJ-1 e:br 


